
Notification No.63/Rules/DHC                                                        Dated : 30th

 

 May,2002 

In exercise of the powers conferred by Section 7 of the Delhi High Court Act, 

1966 (Act 26 of 1966) read with Sections 122 and 129 of the Code of Civil Procedure, 

1908 and all other powers enabling it in this behalf, the High Court of Delhi, hereby 

makes the following amendment to Sub-rule (xviii)(a) of Part B of Chapter 3 of the High 

Court Rules & Orders, Volume V :- 

 

1.  The following proviso be added after sub-rule (xviii)(a) of Part B of Chapter 3 

and before the explanation of the said rule of the High Court Rules and Orders, 

Volume – V :- 

 

“Provided that as regards pending cases the learned single judge 

may hear the part-heard matters.” 

 

This amendment shall come into force with immediate effect. 
 
 

By Order of the Court 
  Sd/- 

           (BHARAT BHUSHAN) 
                                               REGISTRAR GENERAL 

 

 


